RBI1/2008-09/152
Ref. DGBA.CDD. No. H- 2173 /13.01.299 / 2008-09

September 2, 2008
Bhadra 11, 1930 (S)

The General Manager

State Bank of India & Associate Banks

17 Nationalised Banks

Axis Bank Ltd / HDFC Bank Ltd / ICICI Bank Ltd / IDBI Bank Ltd &
Stock Holding Corporation of India Ltd

Dear Sir,

7% Savings Bonds 2002, 6.5% Savings Bonds 2003 (Non-taxable) & 8 % Savings
(Taxable) Bonds 2003 - nomination facility to joint holders

As you are aware of, in terms of relevant Government of India (Gol) Notifications, in case
of Savings Bonds issued under the captioned schemes, a sole holder or a sole surviving
holder of a bond, being an individual, may nominate one or more persons who shall be

entitled to the bond and payment thereon in the event of his or her death.

2. However, Section 9 (1) (a) of the Government Securities Act, 2006 (the G S Act)
provides for nomination by joint holders also. Since Government of India Notifications for
the above bonds precede the G S Act, the relevant issues were examined by us recently.
In this connection, we advise that since the G S Act provides for nomination for
Government securities by joint holders of the Savings Bonds and the Gol Notifications
relating to Savings Bonds as such do not prohibit joint holders from making nomination,
such joint holders are entitled to nominate one or more persons as nominees in terms
of Section 9 (1) (a) of the G S Act and Regulations 7, 8 and 9 of Government
Securities Regulations, 2007. In the light of the above, we advise that para ‘i’ & ‘viii’ and
exception (c) of the Master Circular issued by us vide No. RBI / 2008-09 / 27 (Ref.
DGBA.CDD No. H-1 / 13.01.299 / 2008-09) dated July 1, 2008 may be read mutatis

mutandis.

3. You may issue suitable instructions to your designated branches operating the

scheme.

4. Please acknowledge receipt.

Yours faithfully,

(Dr. Balu K.)
Deputy General Manager



